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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KbLKATA
O.A. NO. 72 OF 2025/EZB
In the matter of:
Prakash Das
...Applicant
- Versus -

The State of West Bengal & Ors.

...Respondents

OBJECTION ON BEHALF OF THE RESPONDENT NOS. 10, 18 AND 33

AGAINST THE REPORT OF THE DISTRICT MAGISTRATE & COLLECTOR,

PASCHIM BARDHMAN

I, Swaleha Bano, wife of Abdul Raja, Gurugoti Das, aged about 29 years, by
Faith- Islam, by occupation—- Housewife, residing at Village and P.O.— Panagarh
Bazar, P.S. Kanksa, District— Paschim Bardhaman, do hereby solemnly affirm

and state as follows:-

1. That I am the Respondent no. 33 of the above-referred Original Application
and as such I am well acquainted with the facts and circumstances of the

case.

2. That I have been duly authorized by the other answering Respondent to

swear and affirm this Affidavit and [ am competeﬁt enough to do so.

3. That a copy of the Report filed by the Respondent No. 4 has been duly
served upon the Answering Respondents and the contents and purport of the

same has been read over and explained to me.
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4. That save and except what are matters of record I do not admit any of the
allegations made there in the said report and accordingly I deny and dispute
the same. That I have been advised to deal with only those paragraphs of the
said application which are material for the purpose of disposal of the same and
the allegations which shall not be replied by me will not be treated as my
admission and I put the deponent of the said application to the strict proof

therefor.

5. That at the very outset I submit that the contents made in the said report
are highly misconceived, concocted as well as distortion of true facts of the

case which resulted a gross illegality and/or h1ghhanded1;ess

'OFA
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6. Before going into the discrepancies of the said report th¢ flacti. gh@ya € i

has detached from the track.

A\

Iii ‘k_.jrlt 1 1\-) TVDQIC
as follows:- % i':"?\ 3105130

DAY

(a) That sew>e the answering Respondents are the abs tg__Qrg;,s//,..ef the

-

subject land bearing plot No. 523 under different L.R. Khatians of Mouza-
Prayagpur, J.L. No.88 within the jurisdiction of Kanksa Police Station in the
district of Paschim Bardhaman. That the nature and character of the subject
land is “BASTU” in nature and the answering respondents are categorically
state that till today the answering respondents are residing in the said land

with their family members.

(b) That it may be mentioned here that at the time of expansion and/or
renovation of the G.T. road adjacent to the subject land in the 1976-77, the
government agency piled up some earth adjacent to the said pond at that point
of time and due to storage of the said earth during the construction of the said
road, some portion of said pond was filled up with the said earth and
accordingly the nature and character of the said land was changed thereby

making the subject land as both high land and low land.

(c) That considering the use and the said nature and character of the said

land, the concerned Authority duly recorded the éaid land as Bastu in respect
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of some portion of the said land and the rest portion of the said land has been

recorded as pond in the L.R. record of rights.

(d) That the said land originally belonged to one Magaram Dhibar, Ganesh
Dhibar, Gopal Chandra Dhibar, Nepal Chandra Dhibar -and Manoranjan
Dhibar, all sons of Late Kalipada Dhibar and Smt. Kali Dasi, wife of Late
Kalipada Dhibar who were in actual physical possession and occupation in
respect of the said land and their names were duly recorded in the Record of
rights and while they were in actual physical possession and occupation in
respect of the sad land, during their respective turn by virtue of several
Registered Deeds of Sale, the said land respecﬂvely transferred in the year

1977 and 1984 respectively in favour of respective answering Respondents and

their vendors. That in the said Deeds it is clearly stated tha%zg%?x; ject
/ 4
land is homestead/Bastu in nature. f,-/ ‘ﬁxo 1?}'

au'y Da!e
8!05!30

-.\ l/" - }?‘
(e) That by virtue of the said Registered Deeds of Sal\th ngw ng

Respondents started to possess the said land in-question and on the basis of

the same the concerned Authority duly recorded their names in the Record of

rights.

That the copies of the Record of rights and the translated copies are

annexed herewith and marked with the letter “O/2”.

() That while the answering Respondents have been in actual physical
possession and occupation in respect of the said land by constructing their
respective dwelling houses upon compliance w1th all formalities and residing
thereon with their respective family members, all on a sudden, the answering
Respondents received a copy of an Original Application being O.A. 72 of 2025
/EZB which was filed by one Prakash Das before the Learned National Green
Tribunal, Eastern Zone Bench, Kolkata. That the said Original Application was

filed against the alleged illegal filling up of water bodies in respect of the

2 4 FEB 2026
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Collector, Paschim Bardhman filed a report in form of affidavit in compliance

of the order dated 25.04.2025 passed by the Learned Tribunal.

7. Statement made in paragraphs 1 and 2 of the said Affidavit in connection
with the report are being matters on record so I do not want to comment on

the same save and except what are matters on record.

8. That the statement made in paragraphs 3 and 4 of the said Affidavit in
connection with the report are denied and disputed save and except what are
matters on record. We say that a report has been submitted by Fact Finding
Committee which was done by having a Site Visit. That at the time of visit of
the site by the Fact Finding Committee, no notice was served upon the
answering respondents in whose land the site visit was conducted which is
itself a violation of the fundamental right of the answering respondents. That
the Fact Finding Committee has submitted a report observing that the
answering respondents are guilty of illegal filling up of water bodies and has
directed the Block Land and Land Reforms Officer, Kanksa to issue notice
upon the answering respondents under Section 4C(S) of the W.B.L.R. Act,
1955. That such findings are illegal and has been passed suo-moto without
granting any opportunity of hearing to the answering respondents and without

knowing the history of the subject land.

9. That with further reference to the paragraph stated above we further state
that the nature and character of the subject land is “BASTU” being non-
agricultural in nature and the answering respondents are categorically state
that till today the answering respondents are residing in the said land with
their family members. That it may be mentioned here that at the time of
expansion and/or renovation of the G.T. road adjacent to the subject land in
the early 1980, the government agency piled up some earth adjacent to the

said pond at that point of time and due to storage of the said earth during the
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said earth and accordingly the nature and character of\s

N,
said land was changed thereby making the subject land as both-hi
low land. That considering the use and the said nature and character of the
said land, the concerned Authority duly recorded the said land as bastu in
respect of some portion of the said land and the rest portion of the said land
has been recorded as pond at the KB Stage and following the same, the L.R.
record of right was duly attested. Therefore the question of illegal filling up of

water bodies cannot arise at all.

10. That we further state that the subject land in question is adjacent to the
P.W.D. Roads and the said roads was constructed by the P.W.D. Roads
Department in the year 1976-77 and at the time of construction of the said
Road, the concerned Govt. Department filled up the subject land in question.
That such filling up was done long before the inception of the conversion law
under the WBLR Act, 1955. That it is also pertinent to mention that the
character of the subject land was changed by the authority concerned at the
time of preparation of the L.R. record of rights. That the nature and character
of the subject land was changed to “Bastu” at the-time of preparation of P.W.D.
Roads in the year 1976-77 and thereafter at the time of preparation of the L.R.
Record of rights, the classification of the said land has been duly effected as
Bastu before the conversion law came into force and as such the impugned
proceedings initiated by the concerned Authority under section 4C(5) of the
WBLR Act are dehors the provisions of law and as such the same are liable to

be set aaside and on the basis of the same report is not at all acceptable.

11. That we further state that the notices under Section 4C(5) of the W.B.L.R.
Act, 1955 are nothing but a colourable exercise of power and no proceeding
has been initiated under the said Act without granting any opportunity of
hearing to the answering respondents before serving the said impugned
notices and also cannot be alléwed to sustain in law as because the nature

and character of the subject land was changed to “Bastu” at the time of

. 4 FEB 2026
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nature and character of the subject land in question.

12. That being aggrieved by such notices served upon the answering
respondents along with others, the answering respondents filed an Original
Application before the Learned Land Tribunal being O.A. No. 2078 of 2025
(LRTT). That the answering respondents also filed a Supplementary Affidavit
annexing copy of the order dated 25.04.2025 of the Learned Green Tribunal in

0.A. No. 72/2025/EZ.

13. That in the said Original Application, the answering respondents prayed
for an interim order of stay of operation of the impugned notices under Section
4C(5) of the W.B.L.R. Act, 1955 dated 20.05.2025 illegally issued by the Block
Land and Land Reforms Officer, Kanksa, Paschim Bardhaman till the disposal
of the Original Application as the answering respondents are the absolute
owners of the subject land bearing plot No. 523 in J.L. No. 88 of Mouza-
Prayagpur, under different Khatians. That the nature and character of the
subject land is “Bastu” being non-agricultural in nature and the answering
respondents categorically stated that till today the answering respondents are
possessing the said land with their family members. That the Original
Application came up for hearing before the Learned Tribunal on 21.08.2025
wherein the Learned Advocate for the answering Respondents along with some
other Respondents prayed for interim order staying the notices. That the
Learned Tribunal after hearing the Learned Advocate for the answering
respondents as well as the Government Representative was pleased to reject
the said prayer for interim order of staying the notices. That the Learned
Tribunal further called for a status report from the Block Land and Land
Reforms Officer, Kanksa, Paschim Bardhaman and the next has been fixed on

15.06.2026.

14. That being aggrieved and dissatisfied with the Order dated 21.08.2025
passed in O.A. No. 2078 of 2025 (LRTT), the answering respondents filed a

Writ Petition being WPLRT No. 180 of 2025. That the Writ Petition came up
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hearing before the Hon’ble High Court on 19.11. 2632@' d

hearing the learned Senior Government Advocate hand‘eﬂ@_‘"b

8/05/3
at the

documents, including the photocopy of a report authored by the District Land
& Land Reforms Officer, Paschim Bardhaman, in paragraph no. 6 of which it
has been stated that the BL & LRO, Kanksa could not proceed further with

regard to the said notices under Section 4C(5) of the 1955 Act, as the matter is

sub-judice before different judicial forums, including the Learned Land -

Tribunal, and the Hon’ble Court and since the present challenge itself is
against an order whereby stay of operation of the self-same notices was
refused by the Tribunal, in view of the stand now taken by the DL & LRO, the
prayer for stay becomes redundant, since the DL & LRO has undertaken not to
proceed further in pursuance of the said impugned notices and accordingly,
WPLRT No. 180 of 2025 was disposed of in terms of the said observations,
keeping on record the copy of the said report handed over by the learned
Senior Government Advocate. The Hon’ble High Court further directed that the
Original Application shall be disposed of as expeditiously as possible,
preferably within six months from the date of communication of this order and
in view of the undertaking of the DL & LRO, the respondent authorities shall
abide by the same and not take any steps duﬁng pendency of the matter
before the Tribunal in pursuance of the impugned notices under Section 4C(5)

of the 1955 Act.

Xerox copy of the order dated 19.11.2025 is annexed hereto and

marked as Annexure “O/3”.

+ 15. That with regard to the statement made in paragraph 5 of the said Affidavit
in connection with the alleged report, this answering Respondents deny and
dispute each and every allegations made therein save and except what is

matter on record and what we have stated above.

16. That the answering respondents further state that they have been

possessing the said subject land and on receiving such arbitrary notice, it

came as a surprise to the answering respondents that such notice has been
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served without proper field enquiry and without granting any opportunity of
hearing to the answering respondents by initiating a proceeding and the
impugned notices were served upon the answering respondents are nothing
but a colourable exercise of power and no proceeding has been initiated under
the said Act without granting any opportunity of hearing to the answering

respondents before serving the said impugned notices.

17. That this answering Respondents submit that since the substantial portion
of the said pond has already been filled up at the time of construction of the
PWD road in the year 1976-77 at the instance of the concerned Authorities
which is long before the conversion law under section 4C of the West Bengal
Land Reforms Act, 1955 came into force and as' such the proceedings under
section 4C(5) of the West Bengal Land Reforms Act, 1955 are not at all
maintainable and consequently the said Original Application is not at all

maintainable and is thus liable to be set aside and/or cancelled.

18. The statements made in paragraphs 1 to 4, 6(a), (b), (d), 7, 9, 10, 12, 15
and 16 are true to my knowledge and the statements made in paragraphs 6(c),

€, (), 8, 11, 13 and 14 are derived from source/records/information which I

verily believe to be true and the rest.are my respectful submissions before this
A '
Learned Tribunal. ;/,(.‘:\
/' /SNEARSARKAR\ g
13 { O TARY
|| wope No-54631

Swaleha  Bawy

\-_.:4—;':-

Advocate Deponent is known to me

Read over, explained in Bengali

‘ and Identified by me.
vemniy affirmeo & Deciares Betor

me on identification of Ld. Advocate : Loy (RgrelbnSnnsa

4

2402 2ea)f Advocate

SA, SARKAR
NUTARY,GOVT.-  DIA
REGN NO. 54031
Hmiggl{; COURL, CALCUTTA
i 4 (479) M. B. ROAD, KQL-% ‘
MAHAJATI HEIGHTS APT Z 4 FEB 202&
09232445358 =
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(Non Judicial Stamps of Rs.200/-)

T.I.Sri Maga Ram Dhibar

T.I. Sri Budhan Dhibar by the

pen of Maga Ram Dhibar.

Sd/- Sri Nepal Dhibar.

Sd/ Sri Manoranjan Dhibar by the pen of
Sri Maga Ram Dhibar.

Sd/ T.I. Sri Sonibala Dhibar by the pen of
Sri Maga Ram Dhibar.

P.S. Dalma

Value rupees 8000/-,
‘Mouza Prayagpur,
Area 0.43fdécimal,
XXXXXX}‘(XXXXX
XXXXXKXXX

Joint Sub-Registrar,
Raniganj Durgapur.

Deed of Sale executed in favour of:-
Sri Guru Potti Das, son of Sri Barunamoy Das, By
faith Hindu, Occupation Cultivation, Resident of
Prayagpur, Sub-Registry and Sub-division Durgapur,

District Bardwan,

Deed of Sale executed by:-—
1. Sri Maga Ram Dhibar (2) Sri Badhan Dhibar (3) Sri
Nepal Dhibar (4) Sri Manofanjan Dhibar (All sons of

late Kalipada Dhibar) (5) Srimati Kalibala Dhibar,



NG

wife df late sKalipada Dhibar. Ail by fsith. Hindu,
Occupation Cﬁltivation and household work, Residents
of Prayaépur, f.s. Isma, Subb Registry and Sub
Division Durgapur,_District Bardwan,

_2_

(Non Judicial Stamps of Rs.200/-)

' T.I.Sri Maga Ram Dhibar
T.I. Sri Budhan Dhibar by the

pen of Maga Ram Dhibar.

Sd/- Sri Nepal Dhibar.
Sd/-Sri Manoranjan Dhibar by the pen of

. Sri Maga Ram Dhibar.
sd/- —T. I Sri Sonibala Dhibar by the pen of
Sri Maga Ram Dhibar.

This Deed of Absolute Sale offered upon is executed

to the effect following;—
@tv/ %ﬁ%ﬁgﬁ; mentioned in the schedule below is the
.(3725 property owned and possessed by me and by us and we

have been in possession
_3_
(Non Judicial Stamps of Rs.75/-)

T.I.Sri Maga Ram Dhibar

" T.I. Sri Budhan Dhibar by the

pen of Maga Ram Dhibar.

Sd/- Sri Nepal Dhibar.

Sd/-Sri Manoranjan Dhibar by the pen of
Sri Maga Ram Dhibar.

Sd/ T.I. Sri Sonibala Dhibar by, the pen of
Sri Maga Ram Dhibar.
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wife of late Kalipada Dhibar. All by faith Hindu,
Obcupation Cultivation and household work, Residents
of Prayagput, P.S. 1Isma, Sub Registry and Sub
Division Durgapur, District Bardwan,
_2_
(Non Judicial Stamps of Rs.200/-)
T.I.Sri Maga Ram Dhibar
T.I. Sri Budhan Dhibar by the
pen of Maga Ram Dhibar.
Sd/- Sri Nepal Dhibar.
Sd/-Sri Manoranjan Dhibar by the pen of
) Sri Maga Ram Dhibar.
sd/- T I Sri Sonibala Dhibar by the pen of
Sri Maga Ram Dhibar.

This Deed of Absolute Sale offered upon is executed

to the effect following:—
The property mentioned in the schedule below is the

<;;2§ ' property owned and possessed by ' me and by us and we

have been in possession
_3...
(Non Judicial Stamps of Rs.75/-)

T.I.Sri Maga Ram Dhibar

" T.I. Sri Budhan Dhibar by the

pen of Maga Ram Dhibar.

Sd/- Sri Nepal Dhibar.

: Sd/-Sri Manoranjan Dhibar by the pen of
> T Sri Maga Ram Dhibar.
Sd/-T.I. Sri Sonibala Dhibar by the pen of
Sri Maga Ram Dhibar.
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For purchasing other property according to my
convenience I ‘being in we being in need of money
having deglgred to sell the property mentioned in the
schedule and -you having expressed your 'desire to
purchase the same and some respectable persons having
fixed. the.. value;-at. Rupees 8,609/— (eight thousand
only) we having considered the same to be proper and

highest.

T.I.Sri Maga Ram Dhibar

T.I. Sri Budhan Dhibar by the

_ : pen.of Maga Ram Dhibar.

Sd/- Sri Nepal Dhibar.

@‘f@ ' Sd/-Sri Manoranjan Dhibar by the pen of

' . . Sri Maga Ram Dhibar.

: : . 8d/-T.I. Sri Sonibala Dhibar by the pen of
C;?Z | ' ' Sri Maga Ram Dhibar.

On this day by selling the same to you become

divested of and out of possession of the same and .

make over possession to you
_5_.
(Non Judicial Stamps of Rs.1/-)

T;I,Sri Maga Ram Dhibar
T.I. Sri Budhan Dhibar by the

N pen of Maga Ram Dhibar.
{%&iﬁiﬂjP\Rm Sd/- Sri Nepal Dhibar.
‘A N Sd/-Sri Manoranjan Dhibar by the pen of
e/ AR SARKAR A% . Sri Maga Ram Dhibar.
‘ ARY

Towt 105463
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Sd/-T.I. Sri Sonibala Dhibar by the pen of
Sri Maga Ram Dhibar.

And_bn this'day'by executing tHis deed of sale we
admit and promise that, Whatever right title interest
we had in the property sold the same being
extinguished. forever devolves .on you in absolute
right. You being the owner vested with all my rights,
owner and posSessor by paying pféportionafe rént to
the Sheresta of thel owner and getting your name
recorded at all ‘places by constfﬂcting house 6n the
said land and residing there will go on enjoying and
posseésing the_same down to your son sons sons. and
heirs in succession with power to effect all kinds of
transfer such as gift sale etc. in perfect happiness
to that we or our heirs shall n6£ have any cléim or
cpntention. If in future we do so or anyone does so
the same will be:'treated as void ‘and inadmissible. We
have not heretofore encumbered the said property or
have not made it in the Benam. If any such thing
comes to light or you become dispossessed of the

property purchased by you in full or in part then I

we shall restore your possession at our cost

which we remain bound to refund the entire
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amount of <consideration with interest as per
prevailing rate at that time to you along with your
heirs and’ we remain bound down to our heirs to pay
the same.

To thisbimport upon receiving the entire amount
of consideration at a time from yBu in cash we out of

our own accord in good faith in a composed state of

- mind without any inducement do execute this deed of

sale in your favor. Finish 9th Jaystha 1391 B.S.
corresponding to 23.05.1984 A.D.

Schedule and Four bpuﬁaaries:

District Bardwan, Sub Regist;y and Sub Division
Durgapur, "P.S. Isana, Mouza Prayagpur, J.L. Number
88, Khatian Number 267 and 996 non agree, Khatiyan
Number 185, 189, 161, 135 non agree, 376. |
(1) Dag Number 523 Filled up pond 8 * out of that
0.02 decimal,

(2) Dag Number 524 (five hundredutwenty four) filled

up pond, out of 04 decimal, 01 decimal, Total 0.03

‘decimal is sold ‘having rayati possessory right. Jama

at fixed proportionate rent is payable on behalf of




|y |

1

the Government to BL and LRO Nagar Circle, Durgapuﬁ,

District Bardwan.

:Four boundaries:

|
On the North- [Illegible] |
On the South- GT Road
On the East- Own khas land {

On the West- Land purchased by you, measuring  80x11
|
Ekpl:— at the six sheet of this'deed in 23rd line tﬂe

feet.

word 'in' is overwfitten and the figure ‘76’ is
overwritten.

Sd/-Sri Maga Ram bhibar;

Prepared thié deed on seeing the record:-
Khondokarq Abdul Khair, Abul Khair of_ Durgapuf,
1icensé number 668. |
Witnesses;—

(1)Sudhir Kuﬁar bas, Prayagpur,

(2)Sri Gourango Sundor, Panagarh,

(3)Bamapodo Singh of Kaksa.
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(Non Judicial Stamps Oers.loo/—)
Sd/-Sri Magaram Dhibar

Sd/-Sri Ganesh Chandra Dhibar
TI Sri Nepal Chandra Dhibor

By the pen of Sri Magaram Dhibar

Minor Manoranjan Dhibar

On his behalf mother and forself
Smt. Sonibala Dhibar

By the pen of Magaram Dhibar

:Deed of Absolute Sale:

Deed of Sale executed in favour of:

Sri Satyanarayan Das, Son of Sri Laxminarayan Das, by
faith— Hindu, Occupatiop— Cultivation, resident of
Prayagpur, P.S! Kanksa, Sub-Registry and sub-division
Durgapur,’District Burdwan.

Deed of Sale executed by:- I

(1) Sri Magaram Dhibar (2) Sri Ganesh Chandra Dhibar
(3) Sri Gopal Chandra Dhibar 4)Sri Nepal Chandra
Dhibar (5) Minor Manoranjan Dhibar, Sons of Sri

Kalipada Dhibar On behalf of minor guardian mother

Sri Sonibala Dhibar, wife of Kalipada Dhibar, by.

faith Hindu, occupation cultivation. Resident of
Prayagpur, P.s. Kanksa, Sub-Registry . and "~ Sub-

Division Durgapur District Burdwan
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This Deed of Absolute Sale is executed to the effect

féllowingr—,

ke o » ,
The mentioned in the schedule below included

in this Deed is our paternal p;operty. We have been
in enjoyment and' possession of the same aﬁd have been
the owner of the same. Now for construction of our
house we beiiig in urgent need of cash money having
declared to sell the property mentioned in the
schadule and you having agreed to purchase the same
and the value of the same being fixed in preseﬁce of
some respectable persbn at Rupees 2,500/- we
considering the 'said value to be just and highest.
Upon receiving the same from you" the entire amount of

consideration do execute this Deed of Absolute Sale.

o, I P
(Non Judicial Stamps Of Rs.4/-)

Sd/-Sri Magaram Dhibar
Sd/-Sri Ganesh Chandra Dhibar
TI Sri Nepal Chandra Dhibor
By the pen -of Sri Magaram Dhibar

Minor Manoranjan Dhibar
On his behalf mother and forself

A S Smt. Sonibala Dhibar
iﬁf¥;¥££5*x By the pen of Magaram Dhibar
_ /SANKARSARKARY, 4\
R OTARY \" |
- .. No.-54631 |
\ . T . ‘-3: |
J zpiry Date ey ’JA.

W@\ Bx
\O 3/05/30
/"‘: v

N
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Schedule of’_the;*property lnentioped in"the_ Deed of
[IT1llegible]" and declare that whatever right title
interest we had in the set property the same being
void and caqceiled from this day devolve and vest iﬁ
you. Youc being the owner go on enjoying and
possessing the same down to your .sons, son and heirs
in succession with power to effect all kinds of
tfansfer such as..gift sale etc. ;n perfect happiness
to that we along with our heir shall not be entifled

to make any claim or contention or raise any plea or

objection at any time. Even if it is done the same-

will be vgid and inadmissible. The property mentioned
in the schedule below is in ‘a state .free from
encumbrance and defect. If there are any for the
défect of any act done by ﬁﬁ. there arises any
hindrance in respect of your right and possession to
purchase we along with our heirs and representatives
in succession will restore your possession. If I fail
to do thg slame then we shall refund the amount of
consideraﬁién,with compensation and we remain 'bound
to do the same. You by paying rent of the property

?ﬁkﬂ“.éi‘

sbld and mentioned schedule beLﬁﬁ
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obtain reqt receipt in your name to that We give our
full cpnsén£._The plan annexed tq this Deed will be
treated as part of this Deed. To this import we in
a:composeq state of mind in goodxfaith without being
requésted. by others out of our own accord having
received the entire amount of consideration to our
satisfaction do executé this Deed of Absolute Sale.
Finish 2nd  Falgun 1383 B.S. correspondiﬁg to
14/02/197% A.D.

Schedule of the P;Qperty

District of Bardwan, at Sub-registry sub division
Durgapur, Mouza'Prayagpur. Out of Khatian number 88,
Dag number 267, Total jama 1.72 decimal, Total jama
10 rupees 6 anna, Probortionate jama payable to BL
and LRO Panégarh, Post Panagarh, District Bardwan.
Having ra;afi possessory right.

i DagAnumber 523, pond known as Kaki Pukur, area 99
(ninety pine dgcimal) decimalﬁl out of .that 33
decimal..., of.which 08 decimal marked B in the plan is
sold. Value of which is 1,500 rupees.

2. Dag number [Illeglble], Dag numbeg¢¥§&%h\area out

of [Illeglble] decimal marked B fn 1};\]'513,‘(3 .\ 4 2/5

TOTARY
v0.-54631

sk, j:ry Date
PN PA05/30
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decimal ogly‘ Soid. Value l,OOOﬂ ruypees. It is the
property received by way of deed number 644lof this
Sub registry office in the year 1973.
Expl:- At the first page in seventh line the word
'Manoranjéni is overwritten. In elghth llne the word
'Sri' is deleted. And at this' page in 14th line the
word [Illeglble] is deleted.
Expl: at the flrst line the word 1Ankan’ is deleted.
Sd/- Sri Magaram Dhibar.
Scribe:-
This Deéd of Sale is written and read over as per the
instruction’of the executant.
Scribe:~ Sheikh Jassimiddin of Goéél Math.
| Witnesses:-
1. Nur Abduf{Ghani of Prayagpur.
2. Sri Niranjan Das of Prayagpur.
3. Azit Joydev, Préyagpur.
4. Kazi Muhammad Yunus, Prayagﬁur.

5. Sri Narayan Chandra Das of Prayagpur.

: .,“ No. '54631

' ‘M @ \q{\ z*lf y Date
‘ ! ) R4 ﬁ.\ X‘?‘\\\
N
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s ot a3 AR ot 5-

oifey I AN (a3 D]
W/o/0R TG IJIF NI ARPIT Q0BYVo \9,00,000/-
Yq/03/I0] TO6 TF *RE AFES L 8&sd \?,bo,ooo/-
d5/0%/03  TEH6 I NI AFPIG quonyd ,00,000/-
Y/0%/0R THB JF AN ARG w8 ,00,000/~
0/0/0 TO6 JIF R ARG L 8EH9 \9,00,000/-
38/03/3033  THb I NI AFPT  we8ess 9,00,000/-
W/ 0/R0IR TO5 IE I AABG RV URIURY \9,00,000/-
09/09/R0  TO0 IF NI “FBT  wr8ese ©,&0,000/-
0@/09/30RX  THD JIF NI AFIG  wir8edy \9,&0,000/-
ob/09/0} TO6 F *N AFPIG Wb 8& 5 \9,00,000/~
So/ow/30X  TOB JF *K AFPIG  wrsesy 9,00,000/-
VR/0W/203% 06 JIF MK MG - wb-Suod \9,00,000/-
S¢/09/R03x  TH6 JIF MM PG Vb-8boo \9,00,000/~
U/09/30%%  TOD IF ¥R PG  wirsvoy \0,¢0,000/~
03/08/R03%  TOb TIF NI AHPG Ly 8o \9,&0,000/-
08/08/303  TOD JIF ¥ *IFNPIT  qwodve \0,00,000/~
M3R/08/0I T IF =R PG Q005L8 \»,00,000/~
%/08/3033  TDD IMF NI ARG wir8vos \9,00,000/-
08/0E/0I C—— Bl },00,000/-

Nﬁ? @v,00,000/-
s P
Ve ‘“‘Q\\

s 4
Y, /aarRiRSAREAR

e " oTARY
N 0.-54631
**-:_1?: Ay Date
g 3, 05/30
L% 3 i ,4"‘:‘/ é




321

26 42

(‘gz‘__l A /:;'—_— [ ¥ K P R
WING THE L AND TO BE SOLD OUT UNDER OUZA-PRAYAGPUR JL NO-88 PLOT
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P R 6 eofer iR ARl oo <3a| : e '
"assport size photograph & Finger print of both hands attested by me gquJe)‘]q RO\T\C)

vl Qo
RightHand

MIEERARET %vmﬁwmﬁﬁm W@’i‘ifiﬁll
‘assport size photograph & Finger print of both hands attested by me

BT B %ot 8 Hr51/ Finge?sil\a?s

I[AZTS
Left Hand

JAPE/ Thums | &=/ 1st Finger WG/ Middle | ISt/ Ring [~/ Small Finger

©lq 2©
Right Hand

oIt =Y @ Bopaframig o oo 239

'assport size photograph & Finger print of both hands attested by me Sigﬁature

AR o 5%t @ FCBt Fingers Print & Photo
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Virectorate of Registration & Stamp Revenue
GRIPS eChallan

L o ;—l};“.}
GRN: 19202223002023903 1 Payment Mode:  Online Payment .
GRN Date: 05/05/2022 14:10:13 ‘BanldGafewsfly: ; 'Sta'tc'Bank of Iﬁdia
BRN : IKOBRANRI6 BRN Date; 05/05/2022 14:11:20
Payment Status:  Successfu] Payment Ref, No: 2001145 143/3/2()‘2'2-’

aii-i._'
Depositor's Name; SWALEHA BANO
Address: PRAYAGPUR PIN- 713148 .
Mobile: | 8250577969 )
Depositor Status: Buyer/Claimants-
Query No: 2001145148
Applicant's Name: ‘Mts Swalcha Buno "
Idenification No: 2001145148/3/2022
Remarks: Sale, Sulc Document

Eafme“tﬁﬂ%?%ﬂﬁé;;-‘-.-_-.\..4:-:;;_

NS

51. No. Payinent. /D a‘ﬂf :
R SRR ARSI T O,
i 2001145148/3/2022 Property Registration- Stamp duty 0030-02-103-003-02 189410
2 2001145148/3/2022 Property Registration- Registration Fees 0030-03-104-001-16 64807
Total 254217

NWORDS:  TWO LAKH FIFTY FOUR THOUSAND TWO HUNDRED SEVENTEEN ONLY.

12022230020239031 GRIPS sChallan gunirated al 08052095 1a + Vs
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Government of West Bengal

Department of Finance (Revenue) , Directorate of Registration and Stamp Revenue
OFFICE OF THE A.D.S.R. DURGAPUR, District Name :Paschim Bardhaman
Signature / LTI Sheet of Query No/Year 230620011451 48/2022

l. Signature of the Person(s) admitting the Execution at Private Residence.

Sl | Name of the Executant | Category Photo Finger Print | Signature with
No. | e _ : _ date
1 | Suryanarayan Das Seller
Prayagpur, City:- Not
Specified, P.O:-
Panagarh Bazar, P.S:-
{Kanksa, District- 7
\Paschim Bardhaman, | Q\n&)C
iWest Bengal, India, !
o iPiN-713148 o
Sl | Name and Address Identifier of
No.: . ..ofidsntifier

1 ! Razi Ahmad Khan Suryanarayan Das, Swaleha
Son of Abdul Matin  |Bano

Khan

Panagarh Bazar
Station Road, City:-
Not Specified, P.O:-
Panagarh Bazar,
P.S:-Kanksa,
District:-Paschim
|Bardhaman, West ﬁ
gBengal. India, PIN: i
1713148 |

|
(SantanL(&?al)

ADDITIONAL DISTRICT
SUB-REGISTRAR

OFFICE OF THE A.D.S.R.
DURGAPUR
Paschim Bardhaman, Weast
dengal

2,
- ©R
Quers Mot 23062001145 1S2022L 1HIS022 UE:S0:20 PV DURGAPLITAD.S. R
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— £c
T o S~
Major Information of th ed '
v 1-2306-04828/2022 _ Bite ofRedistration [iwboiz022
ol Year 2306-2001145148/2022 Office where deed Is rét_':iisvtered
W #£ry Date 13/04/2022 1:51:53 PM A.D.S.R. DURGAPUR, District: Paschim
. Bardhaman
/[Applicant Name, Address |Swaleha Bano ) T

& Qther Details Prayagpur,Thana : Kanksa, District : Paschim Bardhaman, WEST BENGAL, PIN -
713148, Mobile No. : 8250577969, Status :Buyer/Claimant i

[Additional:Transaction

[4308] Other than Immovable Property, Agreement
[No of Agreement : 1)

|Market Value T
Rs. 64,80,000/- -
|Registration Fee Paid. .

Rs. 64,807/~ (Adicle:A(1), E)

Transaction |
[0101] Sale, Sale Document

Set Forth value

Rs. 58,00,000/-

Stampduty Paid(SD)

Rs. 1,94,410/- (Article:23)
Remarks l [

Land Details :
District: Paschim Bardhaman, P.S:- Kanksa, Gram Pancha

yat: TRILOKCHANDRAPUR, Mouza: Prayagpur, JI No: 88; -
Pin Code : 713148 _ _ _ -
Sch|  Plot Khatian | Land Use ‘|Area of Land| Setrorth Market [ Other Details ~
No | Number Number |Proposed ROR : Walue (In Rs.) Value (In-Rs.){
L1 |LR-523 (RS |LR-1952 |Other Vastu 8 Dec 58,00,000¢/- 64,80,000/-|Width of Appreach
:-523 ) Commerci : Road: 154 Ft,,
al Usage i |Adjacent to Metal -
‘ _ Road,
- © Grand Total : 8Dec| 58,00,000 /- 64,80,000 /-| . ‘
Seller Details :
SI | Name,Address,Photo,Finger print and-Signature Lt T

No

1 | Suryanarayan Das

Son of Lakkhinarayan Das Prayagpur, City:- Not Specified, P.O:- Panagarh Bazar, P.S:-Kanksa, District:-Paschim

Bardhamazn, Wesl Bengal, India, PIN:- 713148 Sex: Male, By Caste: Hindu, Occupation: Business, Citizen of:
India, PAN No.:: BGxxxxxx1L,Aadhaar No Not Provided by UIDAI, Status :Individu

al, Executed by: Self, Date of
Execution: 04/05/2022
, Admilted by: Self, Date of Admission: 10/05/2022 ,Place : Pvit, Residence, Executed by: Self, Date of Execution:
04/05/2022

. Admitted by: Self, Date of Admission: 10/05/2022 ,Place : Pvt. Residence

_340.3413
;‘}\E.".;.".'y a
T \\ﬁb M ST Q
‘;\.\\ D:?. ; "','..A ‘\%& .
N OF
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: JE Address, Photo ,Finger prmt and Signature :

,__.

TN el T R Y

) Name . Phet‘o "o | FingenPrint. 4. .
Swaleha Bano (Presentant

<

: )

4 |Wife of Abdul Raja
V4 Executed by: Self, Date of
Execution: 04/05/2022
, Admitted by: Self, Date of
Admission: 10/05/2022 ,Place :
Office

10/05/2022 ' 10/05/2022

10/05/2022
Wife of Abdul Raja Prayagpur, City:- Not Specified, P.O:- Panagarh Bazar, P.S:-Kanksa, District:- -Paschim -
Bardhaman, West Bengal, India, PIN:- 713148 Sex: Female, By Caste: Muslim, Occupation: House wife
Citizen of: India, PAN No.:: CIxxxxxx2R,Aadhaar No Not Provided by UIDAI, Status :Individyal,
Executed by: Self, Date of Execution: 04/05/2022 '

L " Admitted by: Self, Date of Admissjon: 10/05/2022 ,Place : Office

Identifier Details :
Name . Photo Finger Print  |Signature .
' Razi Ahmad Khan S I T ’

‘L Son of Abdul Matin Khan

,Panar-arh Buzar Station tioad, Gity:- Nul
i specificd, .0~ Punagarh Dazar, P.S:

Kanksa, District:-Paschim Bardhaman,
Wesl Bengal India, PIN:- 713148

P“”}J Y‘h\)‘hml;_[ JEERe

. 10!0..»’2022 10/05!2022 10/05/2022
!1(_1_93_1_1_'1_rie|'0l Suryanmiayan Das, Swalcha Bano -

Ll'_r_ap_sfer of property for L1 _ T
| Sl.No[ From To. with area (Name-Area)

4
1
i

L | Suryanarayan Das Swaleha Bano-8 Dec

iLand Details as per Land Record

District: Paschim Bardhaman, P.S:- Kanksa, Gram Panchayat: TRILOKCHANDRAPUR, Mouza Prayagpur, JINo: &
Pin Code : 713148

Sch Plot & Khatian Details Of Land -Owner: name. in English
No Number as:selected’by Applicant
L1 |LR Plot No:- 523, LR Khatian = |Owner 5[5 ara@d &i, ‘Suryanarayan Das

No- 1952 Gurdian: St =IEEE, Address:fas
, Classification: @7,

R Area:0.08000C00 Acre,
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= -_ ) S
Endorsement For Deeg Num - 9'1&59432312022—*———

OPTE i

Ation

#ted for registration al 12:08 hrs ©on 10-05-2022, at the o
Almant.

Arpy
oy e

le 22A(3) 46(1),w.5. Registration Rules,1962)

Aertificate of Market Value(WB PUVI ryles of 2001)

< Certified that the market value of this Property which is the g,
64,80,000/-

Indetified by Razi Ahmad Khan, , , Son

d, P.O: Panagarh Bazar,
Thana: Kanksa, , Paschim Bardhaman, WEST BE 48, by caste M

uslim, by profession Busine
ion Case No:.- 000299 of 2022 _ . .

K for the purpose of enquiring whether this
Suryanarayan Das, | Son cof Lakkhinarayan Das, Prayagpyr, p O: Panagarh Bazar
Thana: Kanksa, , Paschin, Bardhaman, WEST BENGAL, India, PN - 713148, by caste Hindu by profession Busines
by whom 1t purports to have been executed :

Endorsement by Commissi Of Visit Commissiop @aéwﬂ&éﬁﬁh:odzga‘scsﬁzozz :

> » . Son of Lakkhinarayan Das.rPrayagpur. P.O: Panagarh Bazar,
Thana: Kanksa, , Paschim Bardhaman, WEST BENGAL, India, PIN - 713148, by caste Hindu, by profession Business
I have thjg day examined the sajd Sur‘yanarayan Das who has been identified to

) my satisfaction by Razi Ahmad Khari,
Khan, Panagarh Bazar Station Road, p

Pgnagarh Bazar, Thana: Kanksa. » Paschim

Mr SANAT KUMAR MONDAL
Upper Division Clerk

A.D.S.R, DURGAPUR
Paschim Bardhaman, ‘West Bengay
Payment of Fees .
Certified that required Registration

Fees payable for this document js Rs 64,807/- (A1) =Rs 64,800/- ,.E = Rs 7/- yand
Registration Fees paid by Cash Rs 0/-, by online = Rs 64,807/-

Description of Online Payment using Government Receipt Portg) System (GRIPS), Finance Department, Gout. of WB
Cnline on 05/05/2022 2-1 1PM with Govt. Ref. No: 192022230020239031 on 05-05-2022, Amount Rs: 64,807/-, Bank:
State Bank of India ( SBIN0000001), Ref No. IKOBRANR|g on 05-05-2022,

Head of Account 0030-03-1 04-001-16




|
|
i
i

1d-Stamp Duty pajd by Stamp R

= AMp: Type: Impressed. Serial no 1 937, Amount: Rs.5,000/-
¥ ASAD BANERJEE

» Date of Purchase- 26/04/2022, Vendor name: R,
/Stamp: Type: Court Fees, Amount: Rs.1 0/-
~Oescription of Online Payment usj

Ng Government Receipt Portg) System (GRIPS), Finance Department, Gowt. of
Online on 05/05/2022 2-1 1PM with Govt, Ref. No:; 192022230020239031 on 05-05-20
Bank: State Bank of India ( SBIN0000001), Ref.
02

22, Amount Rs: 1,89,410/7
No. IKDBRANRJS on 05—05-2022, Head of Account 0030—02—103~(

(et

. Santany Pal
ADDITIONAL DISTRICT su’a-REGtsmc

OFFICE oF THEA.D.S.R. DURGAPUR
Paschim Bardhaman, West Bengaj
On 11-05-2020- . Alogzra oo B 2§, g G T
Certificate of Admissibilj

_"'%‘fﬁ'ﬁ-e'ﬁffrsﬁééﬁ%mfeésgﬁ

No:- 000299 of 2022
en executedq by the saig

Suryanarayan Das AND |

.

Santanu pyj
DISTRICT SUB-REGISTRAR
THE A.D.SR. DURGAPUR
Paschim Bardhamap, West Bengal

ADDITIONAL
OFFICE oF
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=BILvdLe O IeYIsurauon unaer sectron U and Rule 69, ﬁi' L i )
Registered in Book - | “

Jolgf:-.’?h?--pumber 2306-2022, Page from 142034 to 142050
seing No 230604828 for the year 2022,

Digitally signed by Santanu Pai
Date: 2022.05.19 13:13:31 +05:30
Reason: Digital Signing of Deed.

- |

Santanu Pal) 2022/05/19 01:13:31 PM
\DDITIONAL DISTRICT SUB-REGISTRAR
JFFICE OF THE A.D.S.R. DURGAPUR
Vest Bengal.

(This document is digitally signed.) \




I-4828
_1_
(Non Judicial Stamps of Rs.5000/-)

Sd/-Surya Narayan Das

' Sd/-Swaleha Bano
XXXXXX

XXXXX R
ADSR Durgapur Bardhaman
11th May 2022
Deed of Absolute Sale

District west Bardhaman, F.S. Kanksa, Mauza
Prayagpur, Area 8 decimal, Value 58,00,000/-, market
value 64,80,000/-, Under Trilok Chandrapur Gram
Panchayat.
_..2_
Sd/-Surya Narayan Das
_ Sd/-Swaleha Bano
Deed of sale executed in favor of:i- '
Swaleha Bano (PAN CIIPB 6082 R) wife of Abdul Raja,
By faith Muslim,:Indian citizen, ‘occupation household
work, resident of Prayagpur, Post Panagorh bazar,
P.S. Kaksha, Sub-division ADSR office Durgapur,

District west Bardhaman, Pin 713148.

Deed of sale executed by:-

Sri Surya Narayan Das (SURYA NARAYAN DAS) ' (PAN BGCPD

v

j

4151 L), son of Lokhi Narayan Das,. by faith Hindd;

Indian citizen,. oc of

330



Prayagpur Post Panagarh bazar, P.S. Kaksha, Sub-
division * ADSR office Durgapur, District west

Bardhaman, Pin 713148.

This deed Qf absolut_e sele is executed tQ the

effect following#F

The property mentioned in the schedule below is
the property purchaeed-by me by virtue of a deed-of
sale, registered deed sale number 500 of Durgapur
ADSR office. in the year 1977 and recorded in the LR
record in my name. I have Been the owner and
possessor of the same and till.this day I have been
in enjoyment -and possession of the same ostensibly to
the knowledge of all. Now for purchasing property at
a convenient place, I being in need of cash money
having declared to sell the property mentioned in the
schedule below and you having agreed to purchase the
same. The value of the propertylbeing fixed by some
respectable person at Rupees 58,00,000/-(fifty eight
lakh)being- the highest price, o6ut ofA that i upon
receiving in cash Rupees 2,00,000/— and the remaining
amounﬁ through SBI by cheque of SBI Bénkiﬁ%%&%f#;h

market branch, from you I have received.
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_3_ ga/—Surya Narayan Das

Sd/-Swaleha Bano

I upon receiving the same from you at a time
knowing the same as a proper price on this deed_do
execute thié deed of sale in your favor and admit
promisg décia:e and make it known that whatever right
title interest I had and have 1in the property
ﬁentioned=_in the schedule the same from this day
being extinguished forever so far I am concerned
devolve on and vest in you in with absolute right.
You from this day beiﬁg the owner and possessor of
the property mentioned in the schedule vested with
all right'.s ‘gq on enjoying and .}:a'ossessing the same
down to your sons son and heirs in succession in
pérfect happinesg and at your sWeet will. You from
this day beiﬁg the owner and.posséssor go on enjoying
and possessing the same by paying fixed revenue to
the sheresta of the owner in your name and effecting

mutation in your favor in the sheresta of the

Zamindar West Bengal government with power to effect

all kinds of transfer such as gift, sale=
w T -

. | el O
your son sons sons and heirs in ‘succession.

i.»
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along with my heir shall not be entitled to raise any
plea or gbjection or make any claim or contention,
even if it is done the same will be treated as void
and inadmissible. I do sell the property mentioned in
the sched;ie.to }ou in a state f;ee from encumbrance
and defect. If in fufure any hindrance is created in
respect of your right and possession I along with my
heirs shall restore your possession at our cost and I
remain bound and liable to do the same. Otherwise I
remain bound‘ to refund the lentire amount of
cbnsideratioﬁ with interest . at pér the rate
prevailiné. at fﬁat time. To tﬁis import I in a
composed state of mind in good faith out of our own
accord having received the entire amount of
consideration at a time, do execute this deed of
absolute ‘sale in your favor. Finish. Dated 20th
Baisakh 1429 B.S. corresponding tél4th May'2022 A.D.
_4_ ) ,

Sd/-Surya Narayan Das
' Sd/-Swaleha Bano

Schedule: particulars of the property.

District west Bardhaman, P.S. Kanksa, Sub-division

and ADSR office Durgapur, JL number 8§

I\
0,

.;fﬂkﬁMauza
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Prayagpur, Khatian number LR 1952 (one thousand nine
hundred fifty two) Jamindar West Bengal Government on
its behalf BL&LRO Kanksa, District west Bardhaman.
Dag number RS and LR (523), homestead land 8 decimal
is sold to .you along with this deed as per the plan
annexed. The portion encircléd bfﬂred is sold to you.
The said plan will be treated as a part of this deed,
having rayati possessory right. :Total jama annually
fixed is payable. The said property will be used for
commercial purpose. The said property is not included
in any government acquired land. There is no house on
the same. .

Four boundaries respectively:-

on the north Dag number 515 and 2178,

on the south 150:feet wide pakka road,

on the east Dag number 523, |

on the west 4 feet kachcha road.

In this deed én additional page number 1 ‘Ka’ the
full name and color passport size photo and
fingerprints of two hands of the vendor -and vendee
are attested. It will be treated as a part of the

original deed.




_5_
Sd/-Surya Narayan Das
Sd/-Swaleha Bano

Deed wiitten and prepared by:-

This deed is-prepared by me on seeing the record and
deed and ;s perifhe instruction gf the executant and
I have read over the same and explained the purports
of this deed.

Sd/-Raj Kumar Karmakar, license number DPR 44 ADSR
office Dufgépur—lG.

Typed by:-— Présenjit Pattur (PRASé:INJIT PAT'i'UR) , ADSR
office City Centre Durgapur 16. .

Witnessesf; |

(1)Raji Ahmed Khan, son of late Abdul Matin Khan,
Panagarh Bazar, P.0O. Panagarh Bazar, P.S. Kanksa,
District ©P. Bardhaman, 713148. Z. Abdul Alim,

Panagarh Prayagpur.

Acknowledgment letter of receipt of money. In a

Separate pagé.

-t

| Date ' ' Name of [Cheak’ = [Value

Bank Number

16-02-2022 State Bank| 733960, 3,00,000/-
branch,

| Panagarh
17-02-2022 State Bank|7684591 3,00,000/-
‘ branch, ]

Panagarh
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19-02-2022

State Bank
branch,
Panagarh

733961

3,00,000/-

19-02-2022

'State Bank!

branch,
Panagarh

684592

3,00,000/-

23-02-2022

State Bank
branch,
Panagarh

684593

3,00,000/-

24-02+2022

State Bank
branch,
Panagarh

684594

3,00,000/-

26-02-2022

State Bank
branch,
Panagarh

733962

3,00,000/-

03-03-2022

State Bank
branch,
Panagarh

684595

3,50,000/-

05-03-2022

State Bank
branch,
Panagarh

684596

3+50; 000 /=

08-03-2022 .

State Bank
branch,
Panagarh

684597

3,00,000/<

10-03-2022

State Bank

branch,
Panagarh

684598

3,00,000/-

12-03-2022

State Bank
branch,
Panagarh

684601

'3,00,000/-

15-03-2022

State Bank
branch,
Panagarh

684600

3,00,000/-

26—03-2022

State Bank
branch,
Panagarh

684602

3,50,000/-

02-04-2022

State Bank
branch,
Panagarh

(684603

3,50,000/-

04-04-2022

State Bank
branch,
Panagarh

133963

s

i } --.‘:-.Q\

'3,00,000/-

12-04-2022

| State Bank

branch,

733964""‘“’"-‘{)"{ 5\{]0' 000/~
NZAN

1.3

: s
o ""4,?

7 Ey
o Hga

e

1,

)
gEr7y

P
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8
Panagarh
12-04-2022 Istate Bank | 684604 3,00,000/-
' branch,
o Paqagarh _ : |
04-05-2022 . ——— ' Cash ., '2,00,000/-
Total Rupees 58,00,000/-

Surya Narayan Das,

Signature of the executant.

Translators note in a separate page.
Fingerprints and signature of the executant, vendor

and vendee are given.

Registered in book number 1, volume number 2306-—

4%%g' 2022, page from 142034 to 142050, number 230604828

_.657 for the year 2022.

Certified_to be the English trah$lation‘of a Deed of

Sale in Bengali.
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Plot Nos. classification
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Data as on 15.0
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Banglar Bhumi
District: Paschim Bardhaman
Block: Kankasa

Mouza- Prayagpur

2.2026

J.L. No. 088, Police Station: Kanksa,

Khatian No.

Rajyat’s naeme:

Father/husband:

Status of raiyat:

Address:

Arae of land:

Numbers of plots:

Description and qu

(*The exact quantity of the 1

dete

rmined according to the shar

ﬁomestead
homestead
baid
baid
baid

baid

1388
Gurugati Dés
Karunamoy
Person
Prayagpur
0.49 acre

6

antity of the plot(s) of this ownership/tenure:

under this holding within
e of this holding in the plot.)

the plot shall be

share share area (acre) possessor Remarks
0.5835 0.0700 Nl Nil
0.1250 0.0800 Nil Nil
1.0000 0.1800 Nil Nil
1.0000 0.0300 Nil Nil
1.0000 0.0300... Nil Nil

. .' a ,“:‘\ oy '_:':‘;:__. i
1.0000

0.1000
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Certified to be true copy u/s 76 of Indian Evideace Act,1872 (Act 1 of 1872)
Fees Received ; Application Fee : Rs. 10, Authentication Fee : Rs. 10 x 1, Total fee : Rs. 20, Copy No.:3473
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..__3%,

District: Paschim Bardhaman khatian No. 1954 (2303088)

Mouza- Prayagpur J.L. No. 088 Police Station- Kanksa
(1) Revenue- 0.00 Rupuees ' ' o

(2) Area of land(acre)- 0.0800 (3) Total numbers of plots- 1
(4) Details of ' '
possessor of
title/holding

Name ' Satyanarayan Das | Raiyat

Father Lakshminarayan

Adress self

(7) Land under personal possession of this right/title holder

Plot No. classification remarks Total area share ' share area

el et

523 Homestead 0.9900 0.0833 0.0800

Total numbers of plot- only one

29.04.2024 12.27PM

Page 1 of 1
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Certified to be true copy Ws
Fees Received : Application

Digitally signed by ARKA KABIRAJ
Dale: .06.21 16:41:35 IST
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Pagey of>

*16 of Indian Bvidence Act,1872 (Act I of 1872)
Fec : Rs. 10, Authentication Fee : Rs. 10 x 1, Total fec : Rs. 20, Copy No=7381
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District: Paschim Bardhaman khatian No. 5542 (2303088)

Mouza- Prayagpur J.L. No. 088 Police Station- Kanksa

343

(1) Revenue- Rupees Date of preparation of khatian- 21.06.2022
(2) Area of land(acre)- 0.08 (3) Total numbers of plots- 1
) | (4) Details of [ '
possessor of
title/holding
Name Swaleha Banu Raiyat
Husband Abdul Raja
| Adress self

(7) Land under personal possession of this right/title holder

Plot No. classification remarks Total area share share area
Acrgﬂ_lectre
503 Homestead 0.9900 0.0808 - 0.08

Total numbers of plot- only one

21.06.2022 04.44PM

Page 1 of 1




D/L.6.

November 19, 2025,

MNS.

WPLRT No. 180 of 2025

Gurugoti Das and others
' Vs.
The State of West Bengal and others

Mr. Supratim Dhar, Sr. Adv.,
Mr. Santimay Bhattacharyya,
Mr. Manish Kumar Das,
Mr. Anirban Das
.. for the petitioners.

Sk. Md. Galib, Sr. Govt. Adv.,
Mr. Kapil Guha

...for the State.
Mr. Bishajib Ghosh,
Mr. Steven S. Biswas

...for the respondent nos, 4 to 9. |

1.  Without going into the details of the matter, the
present challenge has been preferred against the refusal
to grant stay of operation of a notice issued under Section
4C(5) of the West Bengal Land Reforms Act, 1955 (in
short “the 1955 Act”) to the petitioners for restoration of a
property on the ground that the petitioners have been
attempting to fill up a water body.

2. At the outset, learned Senior Government Advocate
hands over a bunch of documents, including the

photocopy of a report authored by the District Land & Land

Reforms Officer, Paschlm Bardhaman in paragraph no. 6
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could not proceed further with regard to the said notices
under Section 4C(5) of the 1955 Act, as the matter is sub
Jjudice before different judicial forums, including the
WBLR&TT, and this Court,.

3. Since the present challenge itself is against an order
whereby stay of operation of the self-same notices was
refused by the Tribunal, in view of the stand now taken by
the DI_. & LRO, the prayer for stay becomes redundant,
since the DL & LRO has undertaken not to proceed further
in pursuance of the said impugned notices.

4.  Accordingly, WPLRT No. 180 of 2025 is disposed of

in terms of the above observations, keeping on record the

copy of the said report handed over by the learned Senior
Government Advocate.

5.  Iltis expected that the original application, bearing OA
No. 2078 of 2025 (LRTT), pending before the West
Bengal Land Reforms and Tenancy Tribunal, in connection
with which the present writ petition has been preferred,
shall be disposed of as expeditiously as possible,
preferably within six months from the date of
communication of this order to the said tribunal.

6. In view of the undertaking of the DL & LRO, the
resbondent authorities shall abide by the same and not

take any steps during pendency of the matter before the

Section 4C(5) of the 1955 Act.

7.  There will be no order as to costs. gFad,
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8.  Urgent certified copies of this order, if applied for, be
made available to the parties upon compliance with the

requisite formalities.

(Supratim Bhattacharya, J.) (Sabyasachi Bhattacharyya, J.)
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BEFORE THE  NATIONAL GREEN
TRIBUNAL EASTERN ZONE BENCH,
KOLKATA

O.A. NO. 72 OF 2025/EZB
In the matter of:
Prakash Das
...Applicant

- Versus —

The State of West Bengal & Ors.

...Respcidents

OBJECTION ON BEHALF OF THE

RESPONDENT NOS.10, 18 AND 33 AGAINST

THE REPORT

MR. SANTIMAY BHATTACHARYYA
Advocate

Bar Association, Room No. 5,

High Court, Calcutta

Mobile No. 9433303823.



